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XKpblAN IRON AND STEEL COM­
PANY (ACQUISITION OF SHARES) 

BILL*
THE MINISTER OF STEEL AND 

MINES (SHRI CHANDRAJIT 
YADAV): Sir, I beg to move for
leave to introduce a Bill to provide 
for the acquisition of certain shares 
of the Indian Iron an<J Steel Compan* 
limited* witft it hriew ta souring the 
prop* management of the affairs of 
the Company, and the continuity and 
development of the production of 
good«r which are vital to Che needs of 
the country and for matters connect­
ed therewith or incidental thereto

MR> SPEAKER: The question is

“That leave be granted to mtro- 
duoe a Bill to provide for the acqu­
isition of certain shares of the Indian 
Iron and Steel Company Limited 
with a view to securing the proper 
management of the affairs of the 
Company and the continuity and 
development of the production of 
goods which are vital to the needs 
of the country and for matters con­
nected therewith or incidental there­
to”

The motion was adopted
SHRI CHANDRAJIT YADAV Sr, I 

introduced** the Bill

12.19J tars.
STATEMENT RE. INDIAN IRON 
AND STEEL COMPANY (ACQUISI 
TlON OP SHARES) ORDINANCF, 

1976.
THE MINISTER OF STEEL AND 

MINES (SHRI CHANDRAJIT YA­
DAV): Sir, I beg to lay on the Table 
an explanatory statement (Hinrli and 
English versions) giving reasons for 
immediate legislation by the Indian 
Iron and Steel Company (Acquisition 
of Shares) Ordinance, 1076

* Published in Gazette of India
dated 18-6-76.
*• Introduced with the recommends

96 (SAKA) Stat. Resl. re. ^  250
Dieapp. of MIS (Am£U<) ~ 

Ord., 1976 & Bill
12.29 hn.
STATUTORY RESOLUTION RE. DIS­
APPROVAL OF THE MAINTENANCE 
OF JNTJiRNAL SECURITY (AMEND- 

‘ to*t*T) ORDINANCE. 197ft 
AND

MAINTENANCE OF INTERNAL
SECURITY (SECOND AMENDMENT) 
BILL—Qont<t.

MR SPEAKER: We take up further 
discussion of the following Resolution 
moved by Shn Somnath Chatterjee on 
the 12th August 1976, aameiy:—<

“Thifc House disapproves of the 
Maintenance of Internal Security
(Amendment) Ordinance, 1976
(Ordinance No 5 of 1976) promul­
gated by the President on the 16th 
June, 1976”.

and further consideration of the fol­
lowing motion moved by Shri K. 
Brahmananda Reddy on the 12th 
August, 1976, namely.—

“That the Bill further to amend 
the Maintenance of Internal Securi­
ty Act, 1971, be taken into considera­
tion” .
The balance time left is 1 hour and

15 minutes Let the debate go on for 
an hour I will call the Minister at 
about 2 15

THE MINISTER OF HOME AF­
FAIRS (SHRI K BRAHMANANDA 
REDDY): Yes

SHRI SOMNATH CHATTERJEE 
(Burdwan) I will have to reply.

MR. SPEAKER. After that.

ir?<rra) : #  tftoTPT % tjft- 
5T?Fr qrr ft? sirr
Tsf sroftsR vr ^rnra
r̂r?iT g 1 if fairs* g? fa

jfarT s'itst
^  I ^  % 60 V d f  ?frft

^ fa "  " t *  *rf ?  1

Extraordinary. Part II, section 2, 

ion of the President.


